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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD

0.2.No. 233/96 ’ . Date of decision: 17.12.96

Between:'

chidanand ‘ ... Applicant

angd

1. The Commandant,
Air Force Acadeny,
Hyderabad.

2. Air Officer Commanding-in-
Chief,
Headguarters Training Gommand,
. Indian Air Force,
Bangalore.

Mr..J.M.Naidu ' .o Counsel for applicant
Mr. N.R. Devraj, 5r.CGSC «+ Counsel for Respondents
CORAM

HON'BLE MR, JUSTICE M.G. CHAUDHARI, VICE CHAIRMAN

HON'PLE MR, H. RAJENDRA PRASAD, MEMBER (ADMINISTRATIVE)

ORDER

Oral QOrder {Per Hon'ble Mr. Justice M.G.Chaudhari, vC)

Mr. J.M. Naidu for applicant. Mr. N.R.Devraj, Sr.CéSC

for the respondents,

A

0
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Counsel for the applicant had sd%mitted on 20.2.96 that

he will seek conversion of the 0.A. as M.A. The matter was adjourned

to enable the applicant to file the M.A. as aforesaid. No. M.A. has

so‘far been filed. Mr., J.M.Naidu now states that by reason of

orders obtained in another proceeding this 0.A. has become

infructuous and may be;diSposed of. 0Q.A. is accordingly dlsﬂosed of

as infructuous. No orderf as to costs.

oncssoh

M.G. Chaudhari
Vice Chairman

17th December, 1996
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